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1995 SCC. Supl . (4) 614 JT 1995 (9) 134
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ACT:

HEADNOTE

JUDGVENT:
ORDER

Leave granted.

We have heard |earned counsel for the parties. They
agreed across the Bar, at the suggestion of the Court, that
respondent No.1 would pay to respondent a sum of Rs.700/-
[ Rupees seven hundred] per month starting from Novenber 1
1995 on or before 5th of every succeeding nonth, Al the
pendi ng proceedi ngs between the parties stand cl osed. There
shal |l be a decree of divorce by nutual consent under Section
13-B of the H ndu Marriage Act, 1956, with effect fromthe
date of the judgnent of the [|ower appellate court, i.e.,
from Decenber 22, 1989. |In case the respondents commt any
default in paynent of alinony the appellant would “be at
liberty to have it recovered by arrest and detention in
prison.

The appeal is disposed of accordingly. No costs.




